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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

;$ 8 >k # 8

NOTIFICATION

No, HI__A_/RG/LP D,t,d, n 08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Najmu Sakib
S/o Mohammad Amin Padder
R/O Nasirabad Kanipora, (Tahirabad), Tehsil & District Kulgam

vide Notification No. 884 Dated 19.08.2017 has been declared as

Absolute/Final after condonation of delay.

By Order

oil amma bigsin
ist ra rAdministrat i

@
N„ \\&>GaRy;G/tp D,t,d, A_.08.2025
Copy forwarded to the: -

1

2
3

4

5.

6.

7

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi
Manager, Government Press. Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kulgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Najmu Sakib, Advocate

. . . . .. for information and necessary action .

rny
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HIGH COURT OF JAMMU & KASl] !\11 R AND I,ADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )8 # # 88

NOTIFICATION

No:lt$\&b}bLX/RG/LP Dated: AL .08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. War Anjum Afshan
D/O Ghulam Hassan War
R/o Kumar Mohalla, Manigam, Tehsil I.ar, District Ganderbal

vide Notification No. 1330 Dated 12.12.2017 has been declared as

Absolute/Final after condonation of delay.

By Order

/b’(’U/nt

(Mohammad Yasin Beigh)
Regist ] ist ration

N„ hKnbJ3/RG/LP D,t,d, 2L.08.2025
Copy forwarded to the: -

1

2

3

4

5.

6.

7

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ganderbal
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. War Anjum Afshan, Advocate

. for information and necessary action

;ninistra
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HIGH COURT OF JAMMU & KASllVlIR AND LADAKH AT SRINAC; AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )8 :# # # 8

NOTIFICATION

N„ a& X1 b\),,t/RG/LP D,t,d: aa .08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Neelofar Nazir
D/O T\azir Ahmad Rather
R/O Nlanigam Lar, Mehripora, Tehsil I.ar, District Ganderbal

vide Notification No. 898 Dated 19.08.2017 has been declared as

Absolute/Final after condonation of delay.

By Order

rny
(Moham-ifad Yasin Bligh
Registr_ar Administratjon

[H_.08.2025 &b
N,nq:Pd/RG/LP
Copy forwarded to the: -

Dated :

1

2
3

4

5.

6.

7

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President. District Court Bar Association, Ganderbal
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Neelofar Nazir, Advocate

. .. .. .for information and necessary action.

strMdministrati

[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(E\ercising powers of Bar Council under S,cction 58 of the Ad\ ocatcs Act, 1961 )

q: >i: :6 >t: 8

NOTIFICATION

No: h&\h &h'i/RG/LP Dated: A .08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sadaf Jan
D/O Khazir Mohmmad Lone

R/O Lone Mohalla Wahipora, Tehsil Langate, District Kupwara

vide Notification No. 480 Dated 09.07.2018 has been declared as

Absolute/Final after condonation of delay.

By Order
P

Iasin Beigh)oha in

Registrar Administratjon

No:\\ a LlILnl/RG/tp D,t,d, 98 . .08.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sadaf Jan, Advocate

. .. ... for information and necessary action.

r (J

tra r Administ;at
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # $ 88

NOTIFICATION

No: DSu\1 D\hB /RG/LP Dated: Aa
08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Asgar Ali
S/O Mohamad Jaffer Yatoo
R/O Yatoo IVlohalla Sultanpora, Tehsil Pattan, District Ba ramulla

vide Notification No. 437 of 2021/RG/LP Dated 05.06.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

(Mohamr;lad Yasin Beigh)

RegistrahAdminist rat

N,..tt&366-Cbl /RG/LP D,ted: J§
Copy forwarded to the: -

08.2025

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Asgar Ali, Advocate

. .for information and necessary action.

nI)
rar Administra n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRIN AGAR
(Exercising pon’ers of Bar Council under Section 58 of the Advocates Act, 1961)

88884

NOTIFICATION

No: >$\\\ n\ bt\ /RG/LP Dated }a ,08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Asif Ahmad Khan
S/O Shamus Ud Din Khan
R/O Mughal IVlohalla Rainawari, Tehsil Khan)'ar, District Srinagar

vide Notification No. 1011 of 2023/RG/LP Dated 01.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

... L/&“'
(Mohammad Yasin Beigh)

= p 0 8 a 2 0 2 5 © I:Ifq1a 11F1111LP J r

q

Registrar Administratiqn

N„ \$2>Qq-\( RG/LP Dated: >Q '

Copy forwarded to the: -

1

2

3,

4

5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Asif Ahmad Khan, Advocate

. .for information and necessary action.

mministrat-ia
I@b b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

$ 8888

NOTIFICATION

No: )By : b} h'd /RG/LP Dated: aa 08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ghulam Ali Malik
S/O Ghulam Rasool Mailk
R/O Hardu Wamina Malik Mohalla, Tehsil Narbal, District Budgam

vide Notification No. 581 of 2022/RG/LP Dated 27.05.2022 has been

declared as Absolute/Final after condonation of delay.

By Order

Yasin Beigh)(Moha li
Registrar Adm

N,; LIB:sLc-IIb /RG/LP Dated: )D .08.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Budgam.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ghulam Ali Malik, Advocate

. . . . .. for information and necessary action .

al inistra
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HIGH COURT OF JAMMU & KASHIVII R AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

>b 8 8 :+ >It

NOTIFICATION

N,: 13 Dq &4 JD;S /RG/LP Dated: PP .08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Junaid Jan
S/O Parvez Ahmed

R/O Kutidar PA, Fort Road, Shynam, Tehsil & District Leh

vide Notification No.1065 of 2023/RG/LP Dated 02.06.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

/-)'
(Mc)hai
Regist

d';1 Yasin Bcigh)
rar Administration

No: tr 73 Gg-7£ /RG/LP D,t,d, p+ .08.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, 1.eh.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Leh
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Junaid Jan, Advocate

. .. ... for information and necessary action.

Regist rai Mlist rat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

8 :8 :8 8 +

NOTIFICATION

No, bB\\\\b\2bU/RG/LP Dated: IN .08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aadil Ayoub Bhat
S/O Mohd Ayoub Bhat
R/o Zirpara, Dar Mohalla, Tehsil Bijbehara, District Anantnag

vide Notification No.1255 of 2021/RG Dated 16.11.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

r-)
(Mohamrmd Yasin Beigh)

Ty.:=='’A/ E'’*'N,; bBB:Lq-Br /RG/LP D,t,d: aN
Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aadil Ayoub Bhat, Advocate

. . . ... for information and necessary action .

egistrar Administrat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)8 8 s:< 8 8

NOTIFICATION

No:BN\\\ '\ Pba/RG/LP Dat,d: bR .08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Nazia Nabi Sofi
D/O Gh INabi Sofi

R/O Drangbal, Tehsil Pampore, District Pulwama

vide Notification No. 225 of 2023/RG/LP Dated 13.02.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

F)
(MoIra
Regist

No: h833=!JI /RG/LP Dated : ][.08.2025
Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Pulwama
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Pulwama
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nazia Nabi son , Advocate

. .. ... for information and necessary action.

%/-'\'
Mnistrat itRegistrar-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88 $ 88

NOTIFICATION

No: >$hE *\b:;/RG/LP D,t,d: )P 08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Noor Un Nissa
D/O Mohammad Amin Wani
R/O Rawalpora, Qaziabad, Tehsil Kralgund, District Kupwara

vide Notification No. 211 of 2023/RG/LP Dated 13.02.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

;J
(Moha= Yasin Bei£h)
Regist ri dminist rat

08.2025Y83qb-q,' /
Copy forwarded to the: -

/RG/LP D,t,d, aB

1

2

3

4

5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Noor Un Nissa, Advocate

. .. ...for information and necessary action.

Regi: .dministra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

8 >k 888

NOTIFICATION

No: DR\\n b\ 26 S/RG/LP Dated: tQ 08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Faisal Majeed Ganie

S/O Abdul IVlajeed Ganie
R/O Reshi Mohalla, Shahnagri, Tehsil Qalamabad, District Kupwara

vide Notification No. 12 of 2022/RG/LP Dated 23.02.2022 has been

declared as Absolute/Final after condonation of delay.

By Order

ne

(MoIra
Regist ]

minad Yasin Beigh)
mini

N, Ab ?>qQ-S€ /RG/LP Dated. JO .08.2025

Copy forwarded to the: -

1

2

3

4
5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Faisal Majeed Ganie, Advocate

. . for information and necessary action.

nr inistrat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRI NAGA R
(Exercising powers of Bar Council under Section 58 of the Advocates Act. 1961 )

88 )k 88

NOTIFICATION

N„ E>Q\\Q ~ ya,d/RG/LP D,t,d: >0 08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

VIs. Mudeeha Lateef
D/O IVlohd Lateef

R/O Chotta Bazar, Kani Kadal, Tehsil South, District Srinagar
vide Notification No. 1512 of 2021/RG Dated 17.12.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

m;lad Yasin leigh)
ministrat

r-)'
(MoIra
Regist I

No: hB KG –k /RG/LP Dated : A& 08.2025

Copy forwarded to the: -

1

2

3

4

5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press. Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mudeeha Lateef, Advocate

. .. for information and necessary action .

Registrar Administratio
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HIGH COURT OF JAMMU & KASH Ml R AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

88888

NOTIFICATION

%qXq b\},)2£}RG/LP Dated bB .08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Moosa Zareen
S/O Ali IVlohd Wani

R/O Model Town, Tehsil Sopore, District Baramulla
vide Notification No.1292 of 2021/RG Dated 16.11.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

By
ohanhn£if Yasin Be igh)

Registrar Administrat

No:q&b Gq-1\ /RG/LP D,t,d, a8 08.2025

Copy forwarded to the: -

1

2

3

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Moosa Zareen, Advocate

. .for information and necessary action
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRI NAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

88888

NOTIFICATION

No:aS gb 6}2bDt /RG/LP Dated: DR .08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Almas Ahmad Mir
S/O Gulam Ahmad Mir

R/O Kanthpora (Lolab), Mir Mohalla, Tehsil Lalpora, District Kupwara

vide Notification No. 1267 of 2021/RG Dated 16.11.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

ohammad Yasin
Registrar Administrat

08.2025bN 571 -li /RG/LP

Copy forwarded to the: -

Dated

1

2
3

4

5.

6.

7

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Almas Ahmad Mir, Advocate

. .. ... for information and necessary action .

Pa

R£gistrbrXaninistra i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Ad\'ocdtes Act, 1961 )

88888

NOTIFICATION

No, b&q\ b\2Blb- /RG/LP Dated: IQ .08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aakeeda

D/O Bashir Ahmad

R/O Gousia Colony Methan Road, Lalnagar Chanapora, Tehsil & District
Srinaga r

vide Notification No. 111 Dated 17.06.2019 has been declared as

Absolute/Final after condonation of delay.

By Order

i(40b

rrfm Yasin Beigh)
rar Administrat

C@

r)
(MoIra
Regist

No: \iRa&b -al /RG/LP D,t,d, ha .08.2025

Copy forwarded to the: -

1

2

3,

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for' uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Aakeeda, Advocate

. .. ... for information and necessary action.
\

,P:aC hda
RegistrarS\dminist rat

L@



17

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

# # # # 8

NOTIFICATION

No: i$$14AS /RG/LP Dated: }Q .08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Danish Rashid

S/O Peerzada Abdul Rashid

R/o Dobiwan, Tangmarg, Tehsil Kunzcr, District Baramulla

vide Notification No. 1284 of 2021/RG Dated 16.11.2021 has been

declared as Absolute/Final after condonation of delay.

By Order

Tham\HM Yasin Beigh')

Registrar_Administrat

No: hB BaNK/RG/LP Dated : ][.08.2025
Copy forwarded to the: -

1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Baramulla
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish Rashid, Advocate

. . . . ..for information and necessary action.

\

bAA

minist ratistra ;
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# # # # #

NOTIFICATION

No: bQGB +%d/RG/LP Dated: IB .08.2025

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. yawer Shafi
S/O Mohd Shafi IVlir
IUO New Colony Locktipora (Hafizabad), Tehsil Bijbehara, District
Anantnag

vide Notification No. 370 of 2023/RG/LP Dated 14.02.2023 has been

declared as Absolute/Final after condonation of delay.

By Order

r)'
(MoIra
Regist I

mILd Y Bah)
r Administrat

N„ \@ %qkbc9RG/LP D,t,d: IN .08.2025

Copy forwarded to the: -

1

2
3

4

5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Yawer Shan, Advocate

. .. .. . for information and necessary action .

\PDr
a;:Mtlinistrat

rH-)'
Regist r

b


